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ORISSA ORDH\IANCE No. 9 OF ]984

- o _ mmmcb&mummmommormonm o
r _ ~ VALIDATION) ORDINANCE, 1984 _

 Promulgated by the Governor on the 15th July 1984, published inan
extraordinary issue of the Orissa Gaz_ette. dated the 17th July 1984.]
ORDINANCE

' TO PROVIDE FOR THE HOLDING OF ELECTION TO THB PURE
MUNICIPAL COUNCIL AND TO VALIDATB CERTAIN
- ACTIONS OF THE DISTRICT MAGISTRATE OF PURI

WHEREAS, the Legislature of the State of Orissa is not in session

AND WHEREAS the Governor of Orissa 15 salisfied that circuimstances exist
which render it necessary for him to take immediate action to provide for the holdiog
of election to the Puri Municipal Council and to validate ceriain actiens of the
District Magstrate of Puri : ' '

NOW, THEREFORB, in excrcise of the poweré. e_dnferred by clanse (1) of Article ':
213 of the Constitution of India, the Governor of Orissa is pleased to make and
promulgate the i‘ollowmg Ordlnance in the Th:rty-ﬁfth +Year of the Republic of .

_ India .
Short title 1. (D This Ordinance may be called the Puri Municipal Councﬁ (Holdins of ) ‘
azd Election and Vaiidatioo) Ordinance, 1984,
Commences
ment. - (2} It shall come into force atonce.

; Defigitions. 2. In this Ordinance, unless the context. otherwise requires,—

(&) “Municipal Act” means the Orissa Municipal Act, 19505 | orisss Act.
| | _- o L. 23001980
(&) Words and expressions used in this Ordinance, but not defined herein, |

shall have the same meaaing as a.sslglltd to them respectively, under the’

- Municipal Act.
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3. Notwithstanding anything contained in the Municipal Act or any rules or
orders, made or issued thereunder, the geaeral election for the reconstitution of Puri

Municipal Council, shall be held in accordance with the provisions of that Act on
. such daté, not beiog later than the thirty-first day of Lecember, 1984, as may be
" fixed by the State Government in that hehalf,

4. Notwithstaading anything contaied in the Meaicipal Act,—

(i) all actions taken, tmngs done of ordms passed by the District Mag:stme
-of Puri in excecise of the powers and performance of functions of the
Municipal Cotmeil and the Chairman of Puri Municipality, during the
period between the date of expiry of the term of office of the previous
Councillers of the said Council and the date onm which this Ordinance
comes into force in the belief or purported belief that he was . authorised
to exercise such powers and perform such functions of the said Council
and its Chairman, shail, for all intents and purposes, be deemed to have
peen validly taken, done or passed and no such actions, things or orders
shall be questioned in any court of law or shall otherwise be open teo

. challenge merely on the yround that he wasnot empowered to take such
action or Jo such things or pass such orders; and

(ii) The District Magnstrate of Puri is hereby - empowwed to cxerciae altthe

powers and perform all the fonctions of the said Council and its Chajrmen
from the date of Commencement of this Ordinance till the succeeding elected

Council takes office or the thirty-first day of December, 1984, whlcheverm -

earlier,
B. N PANDE

Dated the 15th July 1984 ' GOVERNOR OF ORISSA
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